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ARCHANA WADHWA

The short issue involved in the present appeal is as to
whether the appellant is required to pay the duty in cash,
on account of default in payment of duty, in terms of Rule
8(3A) of the Central Excise Rules, 2004.

2. Both sides agree that the issue stands considered by
the Tribunal in the case of M/s Bakewell Agro Ltd. & others
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V/s CCE, Meerut-I vide Final Order No0.72503-72508/2018
dated 28 September, 2018 and it stands held that payment
of duty by utilizing the cenvat credit during the period of
the default in payment of duty is in accordance with the
provisions of law. Accordingly, I set aside the impugned
order and allow the appeal with consequential relief to the

appellant.

(Dictated and Pronounced in open Court)

Sd/-
(Archana Wadhwa)
Member (Judicial)
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